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This appeal1, of Commissioner of Customs (Imports), 

Jawaharlal Nehru Customs House, Nhava Sheva  lies against order2 of 

                                           
1 [customs appeal no. 89766 of 2014] 
2 [order-in-appeal no. 3000 (Gr.V)/2014(JNCH)/IMP-2858 dated 18th July 2014] 
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Commissioner of Customs (Appeals), Mumbai – II which had, while 

upholding the classification of the impugned goods and differential 

duty demanded, set aside the redemption fine and penalties imposed 

under section 112(a) and section 114A of Customs Act, 1962. 

2. Considering the amount involved in this dispute and the 

monetary limit prescribed as threshold for litigation in instruction3 of 

Central Board of Indirect Taxes and Customs (CBIC), this appeal is 

dismissed without going into merits of the impugned order.  

 (Dictated and Pronounced in Open Court) 

 

 (C J MATHEW)  

Member (Technical) 
  
 
*/as 

                                           
3 [F. No. 160390/20/2024-JC-CBEC dated 6th August 2024] 


